ER OF EXCISE, ENTT. & LUXURY TAX,
» LP, ESTATE, NEW DELHI-110002

No.F.l/Ex/PQ/2021—22/ égj_ Dated: ;\403.2021
To,

The Deputy Secretary (Question Branch)
Delhi Vidhan Sabha Secretariat,
Govt. of NCT of Delhi,

Old Secretariat, Delhi-110054.

Sub: Reply with Tespect to Un-starred Question No.107 raised by Sh. Om
Prakash Sharma,

Sir,

This issues with the prior approval of the Competent Authority.

Encl: As above.

ASSISTANT COMMISSIONER (PQ)
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